
CENTRAL ADMINISTRATIVE TRTRHL 
PRTNCTPA BENCH 

CA 2079/2003 

New Delb 	t,hs the5th day of September. 2202 

Hon'hle Smt,, Lakshrni Swam-inathan Vice-Cbarrnan (.•fl 

Smt. Asha Verma 
D,/o S,h. Madan Lal 

W/o Sb. Jtendra Kumar kanua 
R/ 0 1-1/13 New Mohan Pur. now 
C/c Mr Sardeep Kumar, H.No267 
G1 No5, Anoanwar, School, Suhhash 
Nagar, Meerui., 

Annlcnj-. 
(By Advocat,e Sh. Atul Kumar. iearrd 
pro'y counsel for Sh. VP.STysafl 

V F P 5 H S 

1 	Union of Tndi athrouch 
Secretary 
Minetry of Defence, South 
BlOCk, New DelhL 

2. The Controller General of Defence AcccI)flt..a 
West Block - V, RK,Puram. New DelhL 

3, The Controller of Defence Account.. iPfl 
Belvader Comple, Meerut. Cantt. 

Pespc;ndent.a 

0 R DER (ORAL) 

Hon'ble Smt. Lakshmi Swaminathan, Vice-Chairman (J) 

Heard the learned prov OOUfl.Ai fr,r th 

appl cant, 

4 	 2. Apnlcant seeks certr dtHn 

reaardra her re-enaaemen+. a.s casual lahcurpr. C!nt. 

of temporary stat.ftc and other henefii-.s n t.erm 

DOP&T CM dated 10-9-93 	earned t'ounaei uhm- e.s that 

on the part- cuiar cut-off _jate. 	nrovjded under the 

DOP&T Scheme of 1992 read with the iidaernent of the 

HorYble Supreme Court, n Un-ion of Inrja Vs. Mohsn Pal 

(2002 	() SCALE 216), the arrlcant. wa. engagd. 	He 

alsorel ies on the letters ssued by the reenondent. 

dated 3-2-99 and 21-5-2002 on t.h .uher.t. f 

engagement of casual iahorer.c (Anneijre A-2 

- 2.f_ 



Tn this regard, learned counsel suhm- t.s t.ht .nInt 

had hmt,ted a reprsentat.ion on 12----2flfl2 -For 

consderatiofl of her case fr re-engagement. and other 

henefts de to her under t,h. s-Foresad OOPT ,ch.ms f 

iqqc. 

 

Her 	ar P. vance is that not.hng has hAP.n hsrd 

From the reapondents -In furtherann p of their aForesaid 

letters nor have they disposed of the anpl iont.'s 

rpresentstOfl dated 12--20fl2- 	AarrAd counsel has, 

therefore, 	.suhmitt,ed that. he would he 	t.isFed f i 

rpcton is gven t.o the rpsnonder:t.s to consider t.h5 

app1 iont'5 olim 	and dipoe 	of her aforesaid 

represent.st - on - n accordance wi t.h rd avant. I aw rules 

and 	insructions. 	including the l etters rnent.ined t  

ahove 

2.. 	Tak i na 	nto account 	the far.t.s 	and 

submissions made by the learned counsel For the 

ppl icant. aswell as the letters issued by the 

respondents themselves dated 3-2-9 and 2,1--2flfl' 	on 

the subject of engagement, of casual labourers, ore 

wOulO have epect.ed that the resr,ondent. themselves 

would have cc;nsidered the A,nnliont'a olaim for 

re-enasoement, -s a casual lhourer as she had heen 

informed that, that will he done  on nriorit.v has 	as 

and 	when the next vsi Ishle vacancy arisp. 

5t.lest. aftr raoeIct of the foread renresentatior: 

of the appllcant. in ugu.st, 2002, the respondents 

oug 	o ht t 	have considered her claims and disposed of 

the 	representation by a reasoned and apes. kinc order, 

whichaccording t.o 	learned counsel 	
not  hen 

done so far, 	This inaction on the part. of the 

spo 	
fn 

re  	 c 	i 	th 	Of 	 li 	 .  

— r.):, / - 
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Tr view of whet, hs hn stt.d hov. 

s 	nsdr-p- 	nnronnij-.p 	vn wit.houi-. isJinc notc- 

to th 	rsnondnt.s 	in thp nt.Arst. of 	iij.st.iç 	to 

disnop of this OA with t.hp fo1owjna di rt-.-jonc -  - 

(i) Pspondnt.s Nos. 	2 P .2 sh11 consd.r th 

.nn1 ic- nt.'s 	forsid re,prpsentatinn rLt.d  

tp.thr w 4 h t.h arotinds t.kp.n hv t.hp anp1i(-nt 	n 

thP 	r - sAnt, 	nr ic.t. -ion in accorrLnop with i,W.  

nd insi- rjofion, 	Thv sh1 I diRnnsp.of t.hp Imp. hv 

rPa.c,'nnPd and s,nPaklno ordpr within P opriod of t.hr 

months from thp dPte of rpcint. nf a coo'i of this 

ordpr, with int.imt.-ion to th 	pii,nt 

(i 	t, 	con'i of this ordr t.oathr with 

oonv of t.h C)A hsnt, to t.hp rsnondnt.s No.2 	3 to 

nh1 	t.hm t.o do +hR ndftji - 

(Smt.. Lkshmi 

Vic- -Chi mn (fl 
/vks I 
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